




THE HIGH COURT OF KERALA

A;I-  12712020
Kochi   :   682031
Dated :  20.03.2020

NOTICE

ln  view  Of the  advisory  issued  by the  Government  cautioning  against  mass

gathering  to  avoid  the  spread  Of  Novel  Coronovirus  (COVID-19)  infection  and  the

discussions  in  the  Full   Court  Meeting   held  on  20.03.2020,  the  following   interim

arrangements are made for regulating the Court Proceedings in all the Courts in the

High Court,  until further orders:

1.    Filing  Of all  papers in the  Filing  Section  of the  Registry will  be  permitted  only

up to 12.30 p.in. on all filing days;

2.    Only very urgent admission matters will be posted before the Court.   Counsel

who desire to bring  up any fresh admission  matter before the Courts, should

file a memo along with the admission file,  stating specific reasons as to why

the  consideration  Of the  matter cannot  be  deferred  till  the  reopening  Of the

Court  after the  Mid-Summer  vacation-2020.    The  Registrar  (Judicial)  shall,

after  examining  these  requests,  send  only  matters  which  are  very  urgent

before  the  Court.    The  Counsel  who  are  aggrieved  by  the  decision  Of the

Registrar(Judicial) shall obtain prior permission from the Court for posting the

case;

3.    No petition other than petition for extension Of stay/interim order will be posted

before the Court.   If anyone requires any urgent petition to be posted before

the Court, the same can be done only with the prior permission of the Court;

4.    Prior permission in  respect Of all matters (Si.ng/e JLfdge & Di.vt.si.on Bench) as

required in Sl.  No. 2 & 3   above will be issued only by the Division Bench and

that too  in  extremely  urgent cases only.   In  matters relating to  Single Judge

also,  mentioning of urgent matters for prior permission will  be granted only in

the   Division   Bench   dealing   with   the   subject.    No   mentioning   for   prior

permission will be permitted before the Single Judge;

5.   All petitions in which the stay/interim order expires on or before the reopening

Of the Court (18.05.2020), will be posted in Court concerned as per the usual

procedure.   No representation is required for extension of stay/interim orders.
Stay/interim  order will  be  extended  till  the  reopening  Of  the  Court  and  the

cases will be posted in the reopening week;

6.    No case will be listed normally for hearing in the Courts.   No weekly hearing or
daily  hearing/disposal  list will  be  published.  In  case  Of extreme  urgency  for



hearing,  the  memo  requesting for hearing duly consented  by  Counsel for all

parties  in  the  case  shall  be  filed  and  the  same  will  be  placed  before  the
Honourable Judge concerned and the cases will be posted for hearing as per

the orders Of the Honourable Judge;

7.    In order to reduce the large gathering in the Admission Courts,  more number

Of Courts will take up admission matters in writs and criminal jurisdiction;

8.    In  order to  avoid  the  crowding  of Advocates/Clerks  in  the Judicial  Sections,

the following arrangements will be made:

a) About  half the  number Of  Filing  Scrutiny  Officers will  be  shifted  to  a  new

location near to the present Filing Section, to the maximum extent possible;

b)  Help  Desk will  be  provided  jn the  entrance  Of the  Copying  Section,  Court

Onicers'  Section  & Data  Entry Section  and all  papers/query  be furnished  by

the  Counsel/Clerks  at  the  Help  Desk.    Entry  inside  these  Sections  will  be

permitted only in extremely urgent cases and that too when services could not
be provided from the Help Desk;

9.   The interns/trainees are advised to abstain from attending Courts/Chambers;

10. Staff  will  be  permitted  to  abstain  from  attending  office  on  rotation   basis.

Guidelines/Procedure  for  regulating  the  presence  Of  staff  jn  office  will  be

issued by the Registrar General, after assessing the requirements and taking

into consideration government orders in this regard.

To

(By Order)

K.H¥p2+
Registrar General
6

The Advocate-General, Ernakulam.                                          ' -
The Director General Of Prosecutions & State Public Prosecutor,

Emakulam.
The Additional Advocate-General, Ernakulam (2)
The Additional Director General of Prosecutions, Ernakulam
The President, Kerala Hish Court Advocates' Assceiation, Ernakulam
The Vice-Presidents, Kerala High Court Advocates' Association,

Emakulam (2).
The State Attorney, Advocate-General's Office, Emakulam.
The Secretary, Kerala High Court Advocates' Association, Ernakulam.
The General Secretary, Kerala High Court Senior Advocates'

Association, Emakulam.
The Secretary, Indian Law Institute, Kerala, Emakulam
The Senior Standing Counsel, Government of India (Taxes),

Ernakulam.
The Assistant Solicitor General Of India, Emakulam.
The Chairman, Bar Council, Emakulam.
The President, Kerala Federation Of Women Lawyers, Emakulam.



ThePresident,KeralaHighCourtAdvocates'Clerks'Association,

Ernakulam.TheDirectorOftheKeralaJudicialAcademy,Alhani.(HeshaHbn.ng
themattertotheattentionoftheChairperson,KJA).

TheAdditionalDirectoroftheKeralaJudicialAcademy,Athani.
TheMemberSeerctay,KeraJaStateLegalSerm.cesAuthority.

Ernakulam.The Director, Kerala State Mediation and Conciliation Centre,

Ernakulam.

The Joint Registrars, High 5ourt.
The Deputy Ftegistrars, High Court.
The Deputy Director, Kerala Judicial Academy, Alhani.
The Private Secretary to the Chief Justice, High Court.
The Protocol Officer, High Court.
The Public Relations Officer, High Court.
The Seeretary. High Court Legal Sem-cos Com`mittee, Ernakulam.
The Finance Ofrlcer,  High Court.
The Assistant Director, Kerala Judicial Academy, Athani.
The Assistant Registrars, High Court
The Chief Librarian,  High Court.
The Personal Assistant to the Chief Justice, High Court.
The Court Officer to the Chief Justice, High Court.
The Additional Public Relations Officer, High Court.
The Private Secretaries to the Judges, High Court.(they shall bring the matter

to the notice Of interns/trainees,
undergoing internships under Their Lordships)

The Librarian, Kerala Judicial Academy, Athani.
The Accounts Officer, High Court.
The Security Officer, High Court
The Assistant Engineer, High Court.
The Superintendent (Vehicles), High Court.
The Confidential Assistants to the Registrars & the Addl. Registrar

(GA)., High CQurt.

The Registrar (Judicial), High Court.

The Court Officers' Section, High Court.
The J Section, High Court
The K Section, High Court

The H Section,.High Court
The lT Section, High Court (they shall publi

the notice in the High Court

The Court keepers, High court  Websjte-)
All Sections, High Court
The Civil Sergeants, High Court.
The Admn. Records Section, High Court
The Notice Board, High Court
The File/Stock File

Copy submitted to :-

They shall take necessary
infrastructural arrangements in
the light of the above
instructions.

The Honourable the Chief Justice,
&

The Honourable Judges




